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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 19 OF 2025

IN THE MATTER OF:

JAGDISH & ORS APPLICANTS
VERSUS
STATE OF UTTAR PRADESH & ORS RESPONDENTS
INDEX
Sl. No. Particulars Pages
1. Reply On Behalf Of Respondent No. 3-The District| 1-11
Magistrate, Firozabad With Affidavit
2. Annexure P/1:- A true copy of the letter dated 12
27.10.2025 issued by the District Magistrate,
Firozabad, evidencing disbursal of SDRF/NDRF
compensation and compliance.
Date:13/01/2026 THROUGH

e lo
\%\)\ i

Place: New Delhi

Priyanka swami

Advocate

Standing Counsel For State of U.P
F-13, Jangpura, New Delhi
110014
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 19 OF 2025

IN THE MATTER OF:

JAGDISH & ORS APPLICANTS

VERSUS
STATE OF UTTAR PRADESH & ORS RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 3-THE DISTRICT
MAGISTRATE, FIROZABAD

MOST RESPECTFULLY SHOWETH:

I, Ramesh Rajan , aged about 39 years S/o Nageshwar Prasad, presently
posted as District Magistrate, Firozabad , Uttar Pradesh, Office at

Firozabad do hereby solemnly affirm and state as under:

1. That at the outset, it is respectfully submitted that the present
Original Application is misconceived, misleading, and liable to be
dismissed. The Applicant has sought to invoke Sections 15, 17 and
20 of the National Green Tribunal Act, 2010 on incorrect and
suppressed facts.

2. The provisions of Sections 15, 17 and 20 of the NGT Act are

attracted only in cases involving authorised industrial or storage
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activities having environmental implications. The present incident
admittedly arose out of unauthorised and illegal manufacture and
storage of firecrackers, for which no licence or permission was ever
obtained by Respondent No. 4.

. It is submitted that on 16.09.2024, a tragic explosion occurred due
to illegal storage of firecrackers and explosive materials in a rented
residential house situated at Village Naushera, Tehsil Shikohabad,
District Firozabad.

. The said illegal activity was being carried out by Respondent No. 4
— Bhura Khan alias Nabiullah, son of Mukhtar Navi, who was never
granted any licence for manufacture, storage or sale of firecrackers
under the Explosives Act or the relevant Rules.

. That consequent to the explosion, five persons lost their lives,
several persons were injured, and multiple residential houses were
damaged.

. That an FIR has been duly registered against Respondent No. 4
under relevant provisions of law in respect of the illegal firecracker
explosion dated 16.09.2024. The matter is under investigation by

the competent authorities.
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7. The incident is clearly attributable to criminal negligence and
unauthorised activity, for which the State machinery has already
initiated penal action.

8. The following persons unfortunately died in the said incident:

Sl. No. | Name of Deceased Parent/Spouse

1 Abhinay Son of Dharmendra Kumar

Daughter of Dharmendra

2 Ichchha

Kumar
3 Meera Devi Wife of Mahesh Chandra
4 Aman Kushwaha Son of Mahesh Chandra
5 Gautam Son of Jagdish

9. As per the assessment conducted by the local administration Six
(06) houses were completely damaged and Forty-two (42) houses
were partially damaged. The assessment was carried out in
accordance with the applicable Government Orders and revenue
norms. cnd compensation of Rs. 6,500/- per house was disbursed
to the owners of partially damaged residential houses, details

whereof are tabulated below:
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wa| ATyt &7 . .
. dF FTAH TdT Ho ARTRT
Jo a9
g d& 3
Iofld T e | <
1 1%3[‘5' fear T 75255027537 || 6500/-
A Tl | Tod 9 3T
2 = 2049525542 | 6500/-
YRR sfean /
; THTATE HRAg|  3fSa- da 100203570291 | 6500/-
FERICNE BENEIE
farfie sfeTr URe UHe
4 FIME | 5 056910244624 || 6500/-
TGHH REaEE
SIRIA FUR | ATHITT o F 3
5 : 081810110002036 | 6500/-
T Haam RKg||  emafad
fiodt I Udl | Jod db 3
6 : = o 3437484405 | 6500/-
fhd FUR TF| ST o
7 100200611522 || 6500/-
9 Iy ICAREIH /
TS AR Jdcd 9 3
8 P Nt 3079475713 | 6500/-
AT sfean
9 el fasrrRrl| 3feet S aifp 3423580159 || 6500/-
Tall SIS <fear
g $HR Jdod d 3
10 s H o R 2049564309 | 6500/-
TIaR R PRI §F
11 Rig g3 86672210013500 | 6500/-
IR PREE|  RIDlgEE
NEERE PRI §F
12 i g 86672210031371 | 6500/-
R IREAREIH
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oH Tl 1 3% BT QT o SFIRTIRT
Ho |
13 ﬁrg #] s 2049529658 | 6500/-
Ry Rig  [Sfear Rplgrere
JYT I Tell | WK dF 3MTh
14 . 33057616633 | 6500/-
shes  Rw R /
TRUTT [ | Tcd dF 3MTh
15 \ o 34235793501 | 6500/-
gorded 919 [Sfear Rieigerg /
TEPARYT | SR db
16 N 86672210027906 | 6500/-
gy, | RegEe /
BGd §Ig, IR P
17 N 86672210027959 | 6500/-
goHigT arg | Rreplgmerg /
9% AR R dF
18 $HIa8 - 86672210025169 | 6500/-
NERIRRCIE
feeTRIe HRaR| gHa- d& 3i1h
19 . 59109557580786 | 6500/-
T SHRISH sfean
Jeadi g | . .
PEICENEREEY
20 BEIRSEI - 59109557580786 | 6500/-
PHIR Helle
TFYFIR | SR §h
21 86672210027886 | 6500/-
ARG AcE | RiplgEE /
MAAPARIAT . - N
yulld XA g
22 U3 $HERAIY - 3111000100250587| 6500/-
Bl
3oraTe g T [ Uold ==Md s
23 . 4170000100016927| 6500/-
HG US| Rreplgerg /
Y% PHR I | dp 3T sfea
24 3 770418210002447 | 6500/-
faorg 19 IRICAEIH
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arHTf @1

. dF FTAH TdT Ho YARTIRT
o a9
Jrem ot uelt | ded §F 3w
25 & ¢ |smo 3403967923 || 6500/-
fiodt dar 2dt| dcd d& 3w
26 R 3207673 6500/-
U sioura |Sfear Rieigere 88 /
R FIR @ FRIdF
27 110031500549 | 6500/-
AgNE=< IBCAREIH /
28 Udl 3fXMNb ieal 9 st 3394552586 | 6500/-
HERIRRCARIEIM
AR
29 A AR G | WRellg 32 5 34342840267 | 6500/-
Elipgee) IBCAREIH
30 Al Al ol 1rell ¥ oo 31474719139 | 6500/-
TmRigyat | Regee
s Rg g | dF 3 §3Iar
31 - 29228100006233 | 6500/-
Jadiewn | ~ 8
Jdod dp 3
32 K| o 3316034486 | 6500/-
ﬁﬁ;ﬂ? HERIREEAREIH /
=g | gFade
33 ; N 665802010011744 || 6500/-
34 el I oell| et S S 3478093773 | 6500/-
3RNP HUR |sfear Ridvigerg
U <al Ul | Ted dF S
. 281 7 -
35 Rear R 328136908 6500/
36 it ol S 3T JSiar | 29228100010966 | 6500/-
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o drHTdf &1 . .
. dF FTIH 7T o RTIRT
Jo a9

IR | Sfeo da

37 207787891696 | 6500/-
FAurd IREAREIH
UfR b T
AR G
38 Savio, fofell | 50100293013715 | 6500/-
BhRAG
3TRI
o fPR O || 9 31T Fsia]
39 10023570291 | 6500/-
TRTH Ripigarg
ot T Uelt | Efeae uie gde
40 056910336947 | 6500/-

US| db RpeEr

St Hea | Hed d I
41 3641937442 6500/-

Ud! Jgdl sfear

GBI G | ded 9F 3
42 3179571582 6500/-

9 Rig sfear

10. Details of the amount to be given in case of a completely residential

damaged house-
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:1: aurfferam | SeHTAm QT o SFIRTIRT
T PR T | YR W< dF 1,20,000

1 I st < 325558777903 | o
2 uﬁ;gﬂg da 3T 3fSTAT |770418210003664 1'2;[1';00
e e <At | ded d 3T 1,20,000

3 | g i PR - 3380282636 i
ft 7 Rig | dcd o 3iTh 1,20,000

4 1 < e - 3682411117 -
NIYIR T | Tod d A 1,20,000

5 . SR R 3680790239 -
o1 7R HHR G| INDUS IND BANK 1,20,000

6 e - 100211069558 |

11. That compensation of Rs. 1,20,000/- per house was sanctioned to

owners of completely damaged residential houses as under:

Sl. Amount
Name of Beneficiary Bank
No. (Rs.)

Anil Kumar s/o Mahesh
1 SBI 1,20,000/-
Chandra
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Sl. Amount
Name of Beneficiary Bank
No. (Rs.)
Dharmendra Kumar s/o
2 Bank of India 1,20,000/-
Patiram
Gayatri Devi w/o Ramesh | Central Bank of
3 1,20,000/-
Kumar India
Manmohan Singh s/o Central Bank of
4 1,20,000/-
Shyam Singh India
Raghuveer s/o Central Bank of
5 1,20,000/-
Chandrabhan India
6 | Gaurav Kumar s/o Patiram | IndusInd Bank | 1,20,000/-

12. A sum of Rs. 4,00,000/- per deceased person was sanctioned and

disbursed to the next of kin in accordance with Government Order

dated 17.11.2023:

Name of Amount
Sl. No. Beneficiary
Deceased (Rs.)
Dharmendra
1 Indra Kumari 4,00,000/-
Kumar
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14.

15.
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Name of Amount
Sl. No. Beneficiary
Deceased (Rs.)
2 Gopal Vinod Devi 4,00,000/-
3 Moti Devi Anil Kumar 4,00,000/-
4 Aman Kushwaha Pawan Kumar 4,00,000/-
5 Ashok Kumar Gayatri Devi 4,00,000/-

These payments were made as per Letter No. 4807/R.A. Ka./2023-
24 dated 17.11.2023 issued by the Relief Commissioner, Uttar
Pradesh, Lucknow. A true copy of the letter dated 27.10.2025
issued by the District Magistrate, Firozabad, evidencing
disbursal of SDRF/NDRF compensation and compliance
with Government instructions, is annexed herewith and
marked as Annexure -1.

That adequate and lawful financial assistance has already been
provided. The Applicant’'s demand for additional compensation is
wholly baseless.

That The District Magistrate, Firozabad, by letter dated 30.12.2025,
has communicated with the Principal Secretary, Environment, Forest
& Climate Change, Government of Uttar Pradesh, regarding

compliance with NGT directions in similar incidents.

10
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16. The State of Uttar Pradesh remains committed to environmental
governance and public safety, and respectfully submits that there
was no negligence, omission, or regulatory failure on its part

warranting any further directions from this Hon’ble Tribunal

- £
DEPONENT

VERIFICATION

Verified on solemn affirmation at Firozabad on this day of
2026 that the contents of the foregoing affidavit are true

and correct to the best of my knowledge and no part of it is false and

nothing material has been concealed therefrom.

DEPONENT
Date:08/01/2026 THROUGH
Place: New Delhi | 0»51

\@NKW

Priyanka swami

Advocate

Standing Counsel For State of U.P
F-13, Jangpura, New Delhi
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Annexure P/1

: R A Lo
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Ryem Az E,
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| 1652/ ATYY HETID / [Riomeie—202s, fa1E 27-/0- 2025
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